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News Meter 
Hyderabad: NHRC sets up camp at Dr MCR HRD Institute; will address HR 
abuse cases for 2 days 
https://newsmeter.in/hyderabad/hyderabad-nhrc-sets-up-camp-at-dr-mcr-hrd-institute-
will-address-hr-abuse-cases-for-2-days-752517 
The Commission's proceedings are being conducted by two Division Benches  
Hyderabad: National Human Rights Commission (NHRC) on Monday started a two-day 
open hearing at Dr MCR HRD Institute, Hyderabad, to address complaints and rights 
violation cases related to Telangana. 
The initiative aims to ensure timely grievance redressal and reinforce the accountability 
of public authorities. 
Dual benches hear complaints 
The Commission's proceedings are being conducted by two Division Benches. Division 
Bench–I is chaired by NHRC Chairperson Justice V. Ramasubramanian, while Division 
Bench–II is headed by Justice Bidyut Ranjan Sarangi and includes Hon’ble Member 
Vijaya Bharathi Sayani. 
Full bench for cases of public importance 
In addition to the two benches, a Full Bench was constituted to hear selected cases of 
significant public interest. These included suo motu cases taken up by the Commission, 
mostly related to caste-based discrimination, social boycott, police and custodial 
excesses, and violations of the right to life, dignity, liberty, and livelihood. 
Transparent and timely hearings 
The Commission ensured that the hearings were conducted in a time-bound, 
transparent, and empathetic manner. In cases where rights violations were established, 
specific directions were issued to the authorities, and monetary compensation was 
recommended for victims wherever appropriate. 
Day Two: State officials and Civil Society interaction 
On the second day, NHRC members will hold a meeting with senior state government 
officials. They will also engage with NGOs and civil society representatives to discuss 
systemic issues and strengthen rights protections. 
NHRC’s mandate 
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The NHRC, established under the Protection of Human Rights Act, 1993, holds civil 
court powers — including summoning records, examining witnesses, recommending 
disciplinary action, and awarding monetary relief. 
Through open hearings and camp sittings, the Commission seeks to bridge the gap 
between citizens and the justice system, reinforcing its commitment to upholding 
constitutional rights and human dignity. 
Top officials attend to facilitate action 
Telangana Chief Secretary K. Ramakrishna Rao welcomed the NHRC Chairperson and 
members. Senior state officials, including Special Chief Secretary (Home) Shri Ravi 
Gupta, ADGP Shri Mahesh Bhagwat, Additional CP Shri Vikram Singh Mann, and I&PR 
Special Commissioner Ch. Priyanka, along with District Collectors and Superintendents 
of Police, attended to support and respond to the Commission’s proceedings. 
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Hindu 
NHRC begins two-day hearing in Hyderabad on rights violations in 
Telangana 
https://www.thehindu.com/news/cities/Hyderabad/nhrc-begins-two-day-hearing-in-
hyderabad-on-rights-violations-in-telangana/article69866282.ece 
July 28, 2025 09:25 pm IST Bureau 
The National Human Rights Commission (NHRC) began a two-day open hearing and 
camp sitting at the Dr. MCR Human Resource Development Institute in Hyderabad on 
Monday, July 28, taking up a range of complaints and cases related to human rights 
violations in Telangana. 
The sittings were a part of the Commission’s effort to provide timely and effective 
redressal of grievances while reinforcing accountability among public authorities. Two 
Division Benches presided over the hearings, which addressed a spectrum of issues 
including caste-based discrimination, social boycott, custodial violence, police 
excesses, and infringements on the rights to life, dignity, liberty, and livelihood, said a 
release. 
The hearings were conducted in a time-bound and transparent manner, with the 
Commission issuing firm directions to the concerned authorities for prompt action. In 
cases where rights violations were substantiated, the NHRC recommended and 
awarded monetary compensation to the victims. 
Division Bench–I was chaired by NHRC Chairperson Justice V. Ramasubramanian, 
alongside member Priyank Kanoongo. Division Bench–II was led by Justice Bidyut 
Ranjan Sarangi, with member Vijaya Bharathi Sayani. In addition, a Full Bench was 
constituted to consider select cases of significant public concern, including those 
initiated suo motu by the Commission. 
On Tuesday (July 29), the second day of the visit, NHRC members are scheduled to 
meet senior officials of the Telangana government to review action taken on previous 
recommendations. They will also engage with representatives from non-governmental 
organisations and civil society groups to further understand the human rights landscape 
in the state, the release said. 
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Deccan Chronicle 
NHRC Holds Open Hearings in Hyderabad 
https://www.deccanchronicle.com/southern-states/telangana/nhrc-holds-open-hearings-
in-hyderabad-1894308 
V. Shivani   29 July 2025 2:05 AM 
A full bench was constituted to hear selected cases of public importance, mostly 
comprising suo moto cases cognisance taken by the commission 
Hyderabad: To ensure speedy redressal of grievances and accountability of public 
authorities, the National Human Rights Commission (NHRC) held a two-day open 
hearing and camp at Dr. Marri Chenna Reddy Human Resource Development Institute 
(MCRHRDI) on July 28 and 29.  
On Monday, the hearings were conducted by two division benches. Division Bench-1 
was chaired by Justice V. Ramasubramanian, Chairperson of NHRC. Division Bench-2 
was headed by Justice Bidyut Ranjan Sarangi and Vijaya Bharathi Sayani. 
In addition, a full bench was constituted to hear selected cases of public importance, 
mostly comprising suo moto cases cognisance taken by the commission. These cases 
included matters concerning caste based discrimination, social boycott, custodial and 
police excesses and violations of the right to life, dignity, liberty and livelihood.  
On Tuesday, the NHRC members will hold a meeting with senior officers of the state 
government and also interact with NGO’s and members of civil societies. 
Chief Secretary K. Ramakrishna Rao welcomed the Chairperson and other members. 
Senior officials from the government were in attendance to assist the commission, 
including Ravi Gupta, special chief secretary (home), Mahesh Bhagwat, additional DGP, 
Vikram Singh Mann, additional commissioner, Ch. Priyanka, special commissioner 
I&PR, district collectors, SPs and officers from concerned departments. Their 
participation was aimed at ensuring prompt responses and coordinated action on the 
matters raised.  
The commission adjudicated the hearings in a time-bound, transparent and empathetic 
manner, issuing directions to concerned authorities. In cases where violations were 
established, the commission also recommended and awarded monetary compensation 
to victims. 
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Jharkhand State News 
NHRC holds symposium to create safer, more inclusive public and 
professional spaces for women 
https://jharkhandstatenews.com/article/top-stories/9899/nhrc-holds-symposium-to-
create-safer-more-inclusive-public-and-professional-spaces-for-women 
The National Human Rights Commission (NHRC), in collaboration with the Dr. Ram 
Manohar Lohia Chair, Department of Sociology, University of Lucknow, successfully 
organised a National Symposium on ‘Women’s Safety at Work and Public Spaces’ on 
26th July, 2025.  
This marked the second national symposium on this critical subject, following the 
inaugural symposium held on 9th September, 2024. The initiative comes in the wake of 
rising incidents of crimes against women in both professional environments and public 
domains across the country. 
Some of the major recommendations emanating from the Symposium are: 
1. There needs to be a concerted and targeted effort to address the issue of women’s 
safety on all three fronts of policy-making, implementation and raising awareness. 
2. There is a need for inclusion of the informal sector in conversations about women’s 
safety and the need for targeted awareness campaigns especially in the informal sector. 
3. There is a need for sensitisation at the individual and family level so that there is a 
transformation of attitudes towards women’s safety at work and in public spaces. 
4. It is recommended that the state ensure creation of inclusionary spaces for women, 
especially in decision-making bodies, so that structural transformations can be brought 
about. 
5. It is recommended that educational institutions take proactive steps to ensure that 
students are made sensitive to various gender-related issues, as well as aware of how 
to conduct themselves in situations involving the opposite sex. 
The NHRC, India reaffirmed its commitment to addressing gender-based violence and 
strengthening collaborative efforts across institutions to create safer, more inclusive 
public and professional spaces for women. 
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Dinamalar 
NHRC intervention leads to Rs 50,000 relief for child subjected to inhuman 
treatment in MP school 
https://www.dinamalar.com/news/kalvimalar-news-en/nhrc-intervention-leads-to-rs-
50000-relief-for-child-subjected-to-inhuman-treatment-in-mp-school/56558 
New Delhi: The National Human Rights Commission (NHRC) has ensured payment of 
Rs 50,000 as relief to a five-year-old student who was subjected to inhuman treatment 
at a private school in Rewa, Madhya Pradesh, officials said on Friday. 
Acting on the NHRC's recommendation, the Madhya Pradesh government disbursed 
the amount to the child. Following notices and a conditional summons issued by the 
Commission to the Rewa District Collector, it was informed that the services of the 
attendant involved in the incident were terminated, and the class teacher was 
suspended for six months, the NHRC said in a statement. 
According to district authorities, the class teacher had sent the child to an attendant 
after he had soiled his clothes. The attendant allegedly forced the boy to wash and wear 
the same clothes again, leading to illness. An FIR has been registered under Section 
238 of the Bharatiya Nyaya Sanhita (BNS) and Section 75 of the Juvenile Justice (JJ) 
Act, and an investigation is underway. 
The NHRC registered the case on January 23, 2025, and observed that the teacher and 
attendant appeared to have used force, causing mental and physical trauma to the child 
and humiliating him in front of his classmates. 
The Commission reiterated that Section 17 of the Right of Children to Free and 
Compulsory Education Act, 2009, prohibits subjecting any child to physical punishment 
or mental harassment. 
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Orissa Post 
NHRC seeks ATR on labourer’s murder 
https://www.orissapost.com/nhrc-seeks-atr-on-labourers-murder/ 
Jajpur: The National Human Rights Commission (NHRC) has taken serious note of the 
alleged brutal murder of 22-year-old labourer Arjit Jena, who was employed at a private 
stone crusher unit in Jajpur district. The Commission has issued notices to the District 
Magistrate and Superintendent of Police, seeking an Action Taken Report (ATR) within 
four weeks amid allegations of torture, threats, and police inaction. The complaint, filed 
by rights activist Srikant Pakal, states that Jena—hailing from Jaraka village—had 
worked for three months at the Padmabati Crusher Unit in Dharmashala block, allegedly 
owned by Gyanaranjan Mohapatra and operated by his relatives, Hemant and Rony. 
The incident reportedly took place April 27, when Arjit Jena failed to return home from 
work. Concerned, his family visited the crusher unit and later the owner’s residence, 
where they found him semi-conscious and critically injured. The complaint alleges Arjit 
was brutally assaulted—beaten with an iron rod, burned with heated metal, struck in the 
chest with a puncture pipe, and kicked in the groin, leaving him bleeding. He was 
allegedly chained and left helpless. His family further claims they were held at gunpoint, 
forced to sign blank papers, and had Arjit’s Aadhaar card seized. 
Despite their resistance, they were reportedly filmed while being coerced into 
submission. Out of fear, the family waited until April 28 to admit Arjit to Dharmashala 
Primary Health Centre, from where he was referred to SCB Medical College and 
Hospital in Cuttack. After battling for four days, Arjit succumbed to his injuries May 1. 
Even after his death, the family alleges that local police refused to register an FIR 
against the accused, reportedly due to their political clout and financial influence. The 
NHRC, after reviewing the complaint dated May 6, placed the matter before the 
Commission July 25. A bench headed by member Priyank Kanoongo observed that the 
allegations point to prima facie serious human rights violations. 
The Commission has directed the Jajpur DM and SP to conduct an inquiry and submit 
an Action Taken Report (ATR) within four weeks. It also instructed that all official 
communication be made exclusively through the HRCNet portal, clarifying that email 
responses will not be accepted. Activist Srikant Pakal has called for a judicial inquiry by 
the NHRC, strict criminal action against the accused, and Rs 50 lakh compensation for 
the victim’s family, citing grave human rights violations. “This was not just a murder—it 
was a cold-blooded act of torture against a helpless young man who was simply trying 
to earn a living,” Pakal said. The incident has sparked outrage among local labour rights 
groups and civil society organisations, who allege that migrant and informal workers 
continue to face exploitation and violence under the shield of political and corporate 
influence. 
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Telengana Tribune 
NHRC starts 2-day public hearing in Hyderabad today 
https://www.telanganatribune.com/nhrc-starts-2-day-public-hearing-in-hyderabad-today/ 
July 28, 2025 Nikhil Reddy 
Hyderabad: The National Human Rights Commission (NHRC) will hold a special public 
hearing in Hyderabad on July 28 and 29. The focus is on 109 human rights complaints 
from Telangana. NHRC Chairperson Justice V. Ramasubramanian will lead the session, 
joined by Justice (Dr) Vidyut Ranjan Sarangi and Vijaya Bharathi Sayani. The hearings 
will take place at the Marri Chenna Reddy Human Resource Centre in Jubilee Hills, 
starting at 10 AM each day. Complainants and state officials are expected to attend. 
An NHRC announcement on Sunday confirmed that Principal Secretary Bharat Lal, 
Director General of Investigation R. P. Meena, and Registrar for Law Joginder Singh will 
be there, along with other senior officials. 
The cases involve various issues, such as police misconduct, lack of access to 
government welfare programs, prison system flaws, neglect in protecting Scheduled 
Castes and Tribes, student rights in schools, health issues for pregnant and nursing 
mothers, and trafficking concerns. 
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Hans India 
NHRC to hold a 2-day special public hearing in Hyd from today 
https://www.thehansindia.com/news/cities/hyderabad/nhrc-to-hold-a-2-day-special-
public-hearing-in-hyd-from-today-991609 
Hyderabad: The National Human Rights Commission (NHRC) will conduct a two-day 
special public hearing in Hyderabad on July 28 and 29 to address 109 cases of human 
rights violations from Telangana. NHRC Chairperson Justice V. Ramasubramanian, 
along with members Justice (Dr) Vidyut Ranjan Sarangi and Vijaya Bharathi Sayani, will 
hear the cases in the presence of the complainants and relevant state officials at the 
Marri Chenna Reddy Human Resource Centre in Jubilee Hills, starting at 10 AM on both 
days. 
A NHRC statement issued on Sunday announced that Principal Secretary Bharat Lal, 
Director General of Investigation R. P. Meena, Registrar for Law Joginder Singh, and 
other senior officials will also be present. 
The cases under consideration will include issues such as police misconduct, denial of 
benefits from various government social welfare schemes, irregularities within prisons, 
negligence in protecting the rights of Scheduled Castes and Scheduled Tribes, rights of 
students in schools across the state, health concerns affecting pregnant and lactating 
mothers, and trafficking. 
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Siasat 
Retired SC justice V Ramasubramanian appointed as NHRC chairman 
https://www.siasat.com/retired-sc-justice-v-ramasubramanian-appointed-as-nhrc-
chairman-3251980/ 
Justice V Ramasubramanian's judicial contributions in the Supreme Court include 
participation in significant cases such as the 2016 demonetization policy and the validity 
of circumstantial evidence in bribery cases. 
Delhi: Retired Supreme Court justice V Ramasubramanian has been appointed as the 
chairman of the National Human Rights Commission on Monday, July 29. 
His judicial contributions include participation in significant cases such as the 2016 
demonetization policy and the validity of circumstantial evidence in bribery cases. 
Born on June 30, 1958, Ramasubramanian graduated in chemistry from Ramakrishna 
Mission Vivekananda College in Chennai, and later pursued law at the Madras Law 
College. 
Enrolling as a member of the Bar on February 16, 1983, he practiced for 23 years in the 
High Court of Madras, including a notable tenure with senior advocates K 
Sarvabhauman and TR Mani from 1983 to 1987. 
Justice Ramasubramanian was appointed as an additional judge of the Madras High 
Court on July 31, 2006, and became a permanent judge on November 9, 2009. 
In 2016, he was transferred to the High Court of judicature at Hyderabad for the states 
of Telangana and Andhra Pradesh, and after the bifurcation, he served in the Telangana 
High Court. 
On June 22, 2019, he was sworn in as the chief justice of the Himachal Pradesh High 
Court, and later, on September 23, 2019, he ascended to the Supreme Court of India. 
During his Supreme Court tenure, which ended upon his retirement on June 29, 2023, 
justice Ramasubramanian authored 102 judgments. 
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Janta Se Rishta 
एनएचआरसी आज से हैदराबाद मŐ दो िदवसीय िवशेष जन सुनवाई करेगा 
https://jantaserishta.com/local/telangana/nhrc-to-hold-a-2-day-special-public-hearing-in-
hyd-from-today-4176187 
28 July 2025 4:45 PM Bharti Sahu 
Hyderabad हैदराबाद: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) तेलंगाना मŐ मानवािधकार उʟंघन 
के 109 मामलो ंपर िवचार के िलए 28 और 29 जुलाई को हैदराबाद मŐ दो िदवसीय िवशेष जन सुनवाई 
आयोिजत करेगा। एनएचआरसी अȯƗ ɊायमूितŊ वी. रामसुŰमǻम, सद˟ ɊायमूितŊ (डॉ.) िवद्युत रंजन 
सारंगी और िवजया भारती सयानी के साथ, जुबली िहʤ İ̾थत मरŎ चेɄा रेǭी मानव संसाधन कŐ ū मŐ 
िशकायतकताŊओ ंऔर संबंिधत राǛ अिधकाįरयो ंकी उपİ̾थित मŐ दोनो ंिदन सुबह 10 बजे से मामलो ंकी 
सुनवाई करŐ गे। तेलंगाना याũा गाइड 
हैदराबाद पयŊटन  
एनएचआरसी के एक बयान मŐ बताया गया िक Ůमुख सिचव भरत लाल, जाँच महािनदेशक आर. पी. 
मीणा, िविध रिज Ōː ार जोिगंदर िसंह और अɊ वįरʿ अिधकारी भी उपİ̾थत रहŐगे।  
िवचाराधीन मामलो ंमŐ पुिलस कदाचार, िविभɄ सरकारी सामािजक कʞाण योजनाओ ंसे लाभ से वंिचत 
करना, जेलो ंमŐ अिनयिमतताएं, अनुसूिचत जाितयो ंऔर अनुसूिचत जनजाितयो ंके अिधकारो ंकी रƗा मŐ 
लापरवाही, राǛ भर के ˋूलो ंमŐ छाũो ंके अिधकार, गभŊवती और ˑनपान कराने वाली माताओ ंको 
Ůभािवत करने वाली ˢा˖ संबंधी िचंताएं और तˋरी जैसे मुȞे शािमल होगें। 
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The Print 
एनएचआरसी का हैदराबाद मŐ दो िदवसीय खुली सुनवाई और िवशेष िशिवर का आयोजन 
https://hindi.theprint.in/india/nhrc-organises-two-day-open-hearing-and-special-camp-in-
hyderabad/848233/ 
28 July, 2025 03:48 pm IST   Yasir Amit 
हैदराबाद, 28 जुलाई (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने सोमवार को हैदराबाद मŐ दो 
िदवसीय खुली सुनवाई और िवशेष िशिवर की शुŜआत की। 
आयोग के अȯƗ ɊायमूितŊ वी. रामसुŰमǻन, सद˟ ɊायमूितŊ बी. आर. सारंगी और सद˟ िवजया 
भारती सयानी ने इस कायŊŢम मŐ िशरकत की। 
आयोग ने सोशल मीिडया मंच ‘एƛ’ पर एक पोː मŐ कहा, ‘‘एनएचआरसी भारत ने आज हैदराबाद मŐ 
अपना दो िदवसीय िवशेष िशिवर और खुली सुनवाई कायŊŢम शुŝ िकया, िजससे तेलंगाना मŐ 
मानवािधकार उʟंघन के मामलो ंका समाधान करके लोगो ंके दरवाजे तक Ɋाय पŠंचेगा।।’’ 
इस अवसर पर राǛ सरकार के वįरʿ अिधकारी, पीिड़त और िशकायतकताŊ मौजूद रहे। 
आयोग ने कहा िक िसफŊ  मामलो ंके समाधान ही नही ंबİʋ िशिवर सरकारी अिधकाįरयो ंऔर गैर 
सरकारी संगठनो ं(एनजीओ) के साथ साथŊक संवाद िकए जाने का एक मंच भी है, िजससे उɎŐ 
मानवािधकारो ंकी रƗा के Ůित जागŝक करने का कायŊ भी िकया जा रहा है। 
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IBC 24 
एनएचआरसी का हैदराबाद मŐ दो िदवसीय खुली सुनवाई और िवशेष िशिवर का आयोजन 
https://www.ibc24.in/country/nhrc-organises-two-day-open-hearing-and-special-camp-
in-hyderabad-3183073.html 
July 28, 2025 3:39 pm IST Yasir Amit 
हैदराबाद, 28 जुलाई (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने सोमवार को हैदराबाद मŐ दो 
िदवसीय खुली सुनवाई और िवशेष िशिवर की शुŜआत की। 
आयोग के अȯƗ ɊायमूितŊ वी. रामसुŰमǻन, सद˟ ɊायमूितŊ बी. आर. सारंगी और सद˟ िवजया 
भारती सयानी ने इस कायŊŢम मŐ िशरकत की। 
आयोग ने सोशल मीिडया मंच ‘एƛ’ पर एक पोː मŐ कहा, ‘‘एनएचआरसी भारत ने आज हैदराबाद मŐ 
अपना दो िदवसीय िवशेष िशिवर और खुली सुनवाई कायŊŢम शुŝ िकया, िजससे तेलंगाना मŐ 
मानवािधकार उʟंघन के मामलो ंका समाधान करके लोगो ंके दरवाजे तक Ɋाय पŠंचेगा।।’’ 
इस अवसर पर राǛ सरकार के वįरʿ अिधकारी, पीिड़त और िशकायतकताŊ मौजूद रहे। 
आयोग ने कहा िक िसफŊ  मामलो ंके समाधान ही नही ंबİʋ िशिवर सरकारी अिधकाįरयो ंऔर गैर 
सरकारी संगठनो ं(एनजीओ) के साथ साथŊक संवाद िकए जाने का एक मंच भी है, िजससे उɎŐ 
मानवािधकारो ंकी रƗा के Ůित जागŝक करने का कायŊ भी िकया जा रहा है। 
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एनएचआरसी ने मजदूर की हȑा पर एटीआर मांगी 
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Jajpur जाजपुर: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने जाजपुर िजले मŐ एक िनजी ːोन Ţशर 
इकाई मŐ कायŊरत 22 वषŎय मजदूर अिजŊत जेना की किथत Ţूर हȑा को गंभीरता से िलया है। आयोग ने 
िजला मिज Ōː ेट और पुिलस अधीƗक को नोिटस जारी कर चार सɑाह के भीतर कारŊवाई įरपोटŊ 
(एटीआर) मांगी है। यातना, धमिकयो ंऔर पुिलस की िनİʻयता के आरोपो ंके बीच। अिधकार कायŊकताŊ 
ŵीकांत पकल Ȫारा दजŊ की गई िशकायत मŐ कहा गया है िक जेना—जरका गांव के रहने वाले—धमŊशाला 
ɰॉक मŐ पȧाबती Ţशर यूिनट मŐ तीन महीने से काम कर रहे थे, िजसके किथत तौर पर ǒानरंजन 
महापाũा मािलक हœ और उनके įरʱेदार हेमंत और रोनी इसे चलाते हœ। किथत तौर पर यह घटना 27 
अŮैल को Šई, जब अिजŊत जेना काम से घर नही ंलौटे। िचंितत होकर, उनके पįरवार ने Ţशर यूिनट और 
बाद मŐ मािलक के घर का दौरा िकया, 
जहां उɎोनें उɎŐ अधŊ-बेहोशी और गंभीर ŝप से घायल पाया। िशकायत मŐ आरोप लगाया गया है िक 
अिजŊत पर बेरहमी से हमला िकया गया—लोहे की रॉड से पीटा गया, गमŊ धातु से दागा गया, पंƁर पाइप 
से छाती पर वार िकया गया और कमर मŐ लात मारी गई, िजससे वह खून से लथपथ हो गया। किथत तौर 
पर उसे जंजीरो ंसे बांधकर असहाय छोड़ िदया गया। उसके पįरवार का यह भी दावा है िक उɎŐ बंदूक की 
नोक पर बंधक बनाया गया, जबरन सादे कागजो ंपर हˑाƗर करवाए गए और अिजŊत का आधार काडŊ 
भी ज़ɧ कर िलया गया। 
उनके िवरोध के बावजूद, किथत तौर पर उɎŐ ज़बरदˑी दबाव मŐ रखते Šए वीिडयो भी बनाए गए। डर के 
मारे, पįरवार ने अिजŊत को धमŊशाला Ůाथिमक ˢा˖ कŐ ū मŐ भतŎ कराने के िलए 28 अŮैल तक इंतज़ार 
िकया, जहाँ से उसे कटक के एससीबी मेिडकल कॉलेज और अ˙ताल रेफर कर िदया गया। चार िदनो ं
तक संघषŊ करने के बाद, अिजŊत ने 1 मई को दम तोड़ िदया। पįरवार का आरोप है िक उसकी मौत के 
बाद भी, ̾थानीय पुिलस ने किथत तौर पर अपने राजनीितक रसूख और आिथŊक Ůभाव के कारण 
आरोिपयो ंके İखलाफ एफआईआर दजŊ करने से इनकार कर िदया। एनएचआरसी ने 6 मई की िशकायत 
की समीƗा के बाद 25 जुलाई को मामला आयोग के समƗ रखा। सद˟ िŮयांक कानूनगो की अȯƗता 
वाली पीठ ने कहा िक आरोप Ůथम ̊ʼया गंभीर मानवािधकार उʟंघनो ंकी ओर इशारा करते हœ। 
आयोग ने जाजपुर के डीएम और एसपी को चार हɞो ंके भीतर जांच कर कारŊवाई įरपोटŊ (एटीआर) पेश 
करने का िनदőश िदया है। आयोग ने यह भी िनदőश िदया है िक सभी आिधकाįरक संचार केवल 
एचआरसीनेट पोटŊल के माȯम से िकए जाएँ, यह ˙ʼ करते Šए िक ईमेल Ȫारा भेजे गए जवाब ˢीकार 
नही ंिकए जाएँगे। कायŊकताŊ ŵीकांत पकल ने गंभीर मानवािधकार उʟंघनो ंका हवाला देते Šए 
एनएचआरसी से Ɋाियक जाँच, आरोिपयो ंके İखलाफ सƢ आपरािधक कारŊवाई और पीिड़त पįरवार को 
50 लाख Ŝपये का मुआवजा देने की माँग की है। पकल ने कहा, "यह िसफ़Ŋ  एक हȑा नही ंथी—यह एक 
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असहाय युवक के İखलाफ अȑाचार का एक िनमŊम कृȑ था, जो बस जीिवकोपाजŊन की कोिशश कर रहा 
था।" इस घटना ने ̾थानीय ŵम अिधकार समूहो ंऔर नागįरक समाज संगठनो ंमŐ आŢोश पैदा कर िदया 
है, िजनका आरोप है िक Ůवासी और अनौपचाįरक कामगार राजनीितक और कॉपŖरेट Ůभाव की आड़ मŐ 
शोषण और िहंसा का सामना कर रहे हœ। 
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